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11.4.97 This application has been filed
| by 51 applciants égainst Annexure-2
transfer order dated 18.3.1997 and

..pray fer a direction to Vkeep the

:forder of transfer in abeyance
111Derember, 1997, The applicants'

case 1is that they have been working

in various cadres under the Accountant
General (Accounts & entitlement), Assam,
..Shillona/Guwahati - Respondént No. 2.

In . the mid session, they have

been transferred to Guwahati .which
‘put them in  immense difficulties  go.
far the education of their
.children ~are ... concerned.. : The
applicants submit that they have no
objection in carrying out the order
of‘trénsfer;voniy difficulté@a they
exXgpress , about their immediate
transfer which  'would cause great
ha;dship‘regarding education of‘their
children. Hence they need time till
the fécademic ‘.session of their
childrén is over. The applicants also
state that sudden transfer order would
‘also create difficulties in finding
oropevv accommodation. Hence the

e _»DLesent applicatlon.

2.7 I have heard Mr. . B;K.Sharma,

. learned counsel appearlng on bkehalf .
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By Order

Copy of the order be
supplied to both the
counsel of the parties.
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learned sr.

“'ordef“of
.to challenge this.

, malafide

“by  the

representation is
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also Mr.
C.G. S C. Mr.

of the applicants ' and

Sharma submles

under the fcts and 01rcumstances of the'

“case”the order of transfer should be kept

in abeyance
S.Ali, has

till

‘vehemently

1997. Mr.
this.

December,

opposed

According to him this is not a fit case

for granting'any relief in as much as the :

transfer is an -
serv1ce and the appllcants have no right

Besides: acqordlng to

Mr. All alleoatlon of

there is ' no
actlon or “'violation of any

fules;-v.ln view of the above the
applicationn should'be,dismissed in limine.

Mr;-Sharma on the other hand submite that

there is a poiicy-decision not to disturb

any -employee in the middle of. academic

session. Mr. Sharma furthersubmlts that
individual represenatlon have been filed
before the 2nd
respondents which are yet to be disposed

of. Mr.

applicants

Sharma also submits that he has
come to know that it is the Cemptroller
and Auditor

General of 1India, - the

respondent No. 1 who has power to

consider the above .

In view of the above, I dispose of
this application with a direction to the
respondent No. 1 to consider the
grievance of the applicants. if any
filed before the
respondent No.l within a week from today
by the applicants and the respondent No.
1  shall

representaitons are filed within the said

consider the

same if " such

perlod as early as possible at any rate
thereafter.

within 2 weeks next. Till disposal of the

respresentations by the respondent No.l,

the order of transfer shall not be given

effect to. 4
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